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Original Application No.124 of 1992

AiJosaph Joan of ARC = Applicant
Mr P Sivan Pillai v : - Counssel for the
applicant
Ve

1. Union of India through
General Manager,
Southern Railuay, _
Park Town P.0., Madras—-3.

2. Additional Divisional
Railway Manager,
Southern Railuay,
Palghat Division, Palghat.

3. Divisional Operating Superintendent,
Southern Railuway, Palghat Oivision,
Palghat. :

4, Divisional Railway Manager,
Southern Railway, Palghat Division,

Palghat. - Respondents
Mr MC Cherian & TA Rajan - Counsel for the
' respondents |
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'HON'BLE MR JUSTICE CHETTUR SANKARAN NA IR, VICE CHA IRMAN
« Tk
" HON®BLE MR R RANGARAJAN, ADMINISTRATIVE MEMBER

JUDGEMENT

CHETTUR SANKARAN NAIR(J), VICE CHAIRMAN
Appiicant challenges the order of punishmeht
\ ,
imposed on him, con?irmed in appeal by second respondent;
The charge was thét, applipant a Railway Guard did ﬁnt

report Por duty in time on 19.6.1991, and that Train

No.6041 was delayed by 35 minutes on that account.
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Applicant relying on Annexure=AS, would submit that he
uas called for duty at 4,20, that he reported at 4.28
~and that he cdﬁld'hot have Qaan more,ﬁrompt than he was.
He would invite our attention to orders gaverningithe
subject, and submit that a Guard like him, is liable to
be wcken up by thg 'Call Boy®. The élleged suspeﬁsian
of the Call Boy and the Deputy 5ta£ian Superintendent
are referred b? applicant, to shog that the lépse was
nﬁt on ﬁis part, bﬁt on their's. .Dtheruisa, they woulc
not have been placed undar suspension, submits applicant.
He also invited our attention to Annexqre—ﬂg'oyder by
which a person facing a similar charge, one Hauett Qas

exonerated.

Y

2 The cherqge lacks precision and the agpellate
order.iacks reascns. . We do not,knouvuhether there was
‘any lapse on the part of the Call Boy. These are matters
to be exémined'by higﬁer autherities. UWe are sure that
‘the éhief Dperating.Superintendent, Southern Railuay,
Madrés, vho is a very Senior level officer will be ablse
tc‘examina the matter in deptﬁ aﬁd take an épprapriate
decision. Applicant may file detailed représentaéion
before the said officer within three weeks Prom today.
The said officer shall take a_deéisian theraon, uithin

four months of the date o? receipt of the repressntation.
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3 With this direction, we dispose of the

~application. No costs.

Dated, the 4th October, 1993,

W\Le—i MQMV‘(Q\VO\‘A ot

R RANGARAJAN ' CHETTUR SANKARAN NAIR(J)
ADMINIS TRATIVE MEMBER VICE CHAIRMAN
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Ligt of Annaxure

True copy of the representation
of applicant dated 27.6.1991 to the
‘third respondent.

1. Annexurs-AS

Photocopy of the order bearing
- No.J/T.348/6531/0P1/54 dated
‘3.4.1992

‘ 2. Annzxure-A9
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